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CENTHAL A)J\1II\JI ~f MTI VE TrlIBUNAL 
ALLAHABAJ BENCH, JU.L.c.\f-IABJil . 

Al l ahabad, this the 8th day of I'Jov . 2001 . 

COHA\\ : HON. Nlli. .:j. 0 AY AL, A. PA . 

HON. MH. RAFIWODIN, J . IiA . · 

0. A. NO. 295 of 1994 . 

OP EN CGJ rt! 

l . Pr011 Sagar s/o Late Lajpat Hai , .Senior ~upervisor, 

~ . s . c. o., Uehradun . • • • • • Applicant 

Counsel for applicant : Sri A.run Tandon . 

Versus • 

l . Union of India through ;;iecret ary, Posts & Tel egraphs 

Oepartm ent, New Uelhi . 

Chief Post f\.laster General , Uttar Pradesh, Luckno\v . 

Assist ant Post lvlas t er General ( Staff) , Lucknov.i . 

• • • • • Hes pond ents . 

Co~nsel for res pondents : ~ri G. h . Gupta . 

0 h D E R ( O.tW..) 
By Hon . f\rlr . S. O~yal ,_A.Ivl . 

This application has been filed for directirg the 

respondents to consider the case of the applicant for 

promoti on/regularisatdlon in H$-II cad r e \v. e. f . 4 .8 . 84 and 

23 . 6 .86 respectivel y, and. to issue n e cessary cert i f i cat es 

as required vide circular 6f Director General dated 4 . 4 . 00 . 

A further direction i s so~ht to grant all t he conseq;.iential 

benefits including difference of pay etc. by _treating h:im 

• 

to have been pr moted i n the H.::J3-II \v , e . f . ll .S . 841 and 

regularise the applicant in H:::G w. e~f . 2p . 6 . 86 , the date on 

v1hich the persons junior to the applicant have been conf erred 
• 

the said benefit . A further direction is ~oug ht to detennine 

the seniority of the applicant on the b asis oi pran otion and 

regul arisation in t he s aid cadre on 11 . 8 . 84 and 23 . 6 . 86 

respectively. The applicant als o seeks profonna officiating 

promotion t o t he next higher grade \~1h ich iS higher selection 

grade-I in the cadre~. 

The case of the appl icant i s that he v.ias pranot ed 
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as UJJC by ~aving Bank Control Organisation w. e . f . 20 . 7 . 70 . 

He qualified in the higher grade exanination conducted by 

Post and Telegraph department and v-1as promoted in the l ower 

sel ectjon grade on 15 . 10 .81. The appl icant was sent on 

deputation to the Arr01y Postal ~ervices \v . e . f . 20 . 6 . 73 and 

continu ed to vvork in the Atr.ly Postal ~ervices upto 31.5 .89 . 

He cluimS the benefit of l etter dated 4 .4 . 60 of Uirector 

General of Post a nd Telegraph in appointment cl a iming 

pranotion \vhen due in his parent org anisation. He al.so 

cl a ims that he should have been given certificat e under next 

belov>1 rul e and given benefit of rule . The applicant cl aims 

that such certificat e 1,ivas given for pranotion to all -Che 

applicants in lo\ver s election g rade. The applicant cl a:ims 

that he was senior to Guruphekan .H.am , Nasiruddin and ~, . l< . 

Vishwakanna . I-le cl aims that he vvas due for pranotion to the 

I-I.£ after revision of seniority list of manbers of L.::rl and 

t he applicant was given promotionto higher selection grade 

by order dated 11 . 9 .84 . The respondent did not forward the 
' 

n e cessary certjficat e to Army Postal 3ervices, and, therefore, 

th e applicant l/1as not giv e n the benefit of the promotion by 

the borrowing org anisation. It iS claim ed that the cipplicant ' s 

compl ete service records \vere not available and, therefore, 

his case for promotion coul d not be considered . He claims 

that he should hav e been regularised w. e . f . 23 . 6 .86 v1hen 

his juniors 'were regularised. The applicant cl a ims that the 

respondents have off ered ad-hoc pranotion in 1987 \Yhereas 

he already stood promoted in the order of year 1984 . The 

applican~ cl dimS to hav e made sev eral application but no 

action has been taken by the respondents . The applicant v"as 

promoted to higher grad e by order dated 24 . 9 . 91 . The applicant 

clajms that he made a det ailed representation on 24 . 6 . 93 \Vhich 

is still pending undor consideration of the respondents . 

3 . We heard the arguments of .:)r i l> .• J\1 . ~aggi, B. !-I . of 

Sri Arun Tandon for applicant and ..}ri G. H. Gupta, Counsel 

~r respondents • 
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The Couns el f or the applicant contended that the 

arpl icant v1as not giv en pranotion on 11 . 8 . 84 on account of 

f . 9t!,t t'f" . rt . . t no t orwar ding A 1 e necessary c er 1 ica--c e pe aining o 

promotion of the applicant to hig her g r ade w. e . f . ll . 8 . 84 
Ls -""""~~ ,~ -!.. 

and not ~to ~ ~ecord l(eeper . He has al so stated 

that regularisation of the applicant v1as not done in 1 986 

for want of ne cess ary record. Th erefor e, the applicant 

incurred financial loss . The appli cant cl a ims t hat he s houl d 

hav e been given promotion from the d ate his juniors ~Jere 

granted the said pranotion and in th i s conne ction he has 

mentioned the names of ~ri Guruphekan nam, Nas iruddin and 

H. R. Vishwakanna . 

5 . 1/e find that t he applicant has not been abl e to 

establ ish hi s senior.ity . The respondents have $tat ed that .jri 

Guruphekan Ran, Nas iruddin and t1 . l\ . Vishv1akarma VJ ere not 

· junior to t he appl icant. They have stated t hat t hese three 

offic ials ~vere senior to the applicant in lower sel ection 

g rade . They have al so mentioned ; hat no junior was pr omoted 

to the cadre vid e memo dated l l . 9 . 84 . They hav e also 

mentioned that t he applicant was g iven pr omotion to the cadre 

on seniority b asis vide memo dated 23 . 6 . 06 but he declined 

the promotion till he v11as rcleased from the Army Post al 

.jervices . The applicant declined pr anotion vide l e t t er dated 

8 . 11 . 8 7 and declaration dated ll . 12 . 87 to higher sel e ction 

grade II till his release f rcm Army Postal ~rvices . 

6 . .le find f ram the av enn ents made in the count er reply 

that the applicant was r equired to take promotion in the parent 
\.. 

organi sation but he ~ declined to take the same and opted f or 

continuing on depu tation . The appl ic.:int has fail ed to establish 

that officials junior to him were promoted. Th e applicant \vas 

rightl y granted promotion when he ret ur ned fron deputation . 

7 . Th e relief cl.aimed by the appli cant in vie\¥ of t he 

above reasons cannot be alloi.ved . The O. A. iS d ismissed . There 

v1ill be no order as to cost . 
. -_ , ___ .\ ~~tV\ 

J . /.1 . 

• 


